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Open Court.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH; ALLAHABAD

Allahabad __this _the ©7th  day  of October, 2004.

Hon'hble M. Justice S.R. Singh, V.C.
Hon'ple M, D.R. Tiwari,
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Original Application ne, 1293 of 2003,

Le Smt. Binda Devi
W/o Late Jitendra Prasad

2. Smt, Vimla W/o Late Lalmeni.

3. Ram Byzarat S/o Sri Gavri Yadav
4., Ram Subhag son of Late Ram Asrey.
o4 Ram Chandra Gupta S/o Sri Narain Gupta

6 Rajendra Pd. son of late Dukhi,

7. Dharam Raj S/o Ayodhya Prasad

8. Swam Nath son of Sri Ram Awadh.

9, Jagdish Prasad son of late Ram Asrey.
16. Moti Son of Sri Kunjan.

“11. Ganesh Prasad S/o Sri Nagai Prasad.

12. Ram Naumi CGaur son ¢f Sri Ram Priti Gaur
13. Solhu S/0 Late Rym Pyare.

14, BRamakant son of‘Sri Inner

15. Davendra Pratap Chauhan son of Sri Phool
Chandra.

16, Bechey son of Sri Badal,

17. Mol Chand son of Sri Katwaru

18, Warjat Prasad son of Sri Paltu.
19. Shanker Prasad son of Sri Alagu
20, Shanker Chaudhary son of Sri lautan
21. Heeralal son of Sri Ram Samujh

22. Ram Igbal son of late Nathuni.

23. Sohan Lzl son of Sri Chhedi,

24, Mukteshwar Son of Sri Vindhyachal
25, Ram Ashish son of Sri Nebar.

26, Adya Ram Rai son of late Ram Sumeran Rai

27. Rajendra Dixit son of Sri Luxmi Dixit.
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Ramesh Kumar Yadav sen of Sri Ram Dev.
Sunil Kumar Son of Sri Jeet Bahadur
Malti Devi S/e Sri Jai Narain.
Bechan son of Sri Nibber.
Bal Batra Tiwari son of Sri Hari Nanden Tiwari.
Ramesh Kumar Yadav son of late Ram Chandra Yadav.
Lallu Prasad son of Sri Darghai
Shee Poojan Sen of Sri Ram Bali.
Devi Prasad son of Sri Rupai.
Ram Krishgnity Prasad Sen df Late Sri Ram
Dulare.
All working as Substitute in Commercial Department
of NE Railway, Gorakhpur.

sssssssApplicants,

(By Advocates : Sri V Budhwar/
Sri D Pandey)

Versus.

Union of India through the
General Manager, N.E. Railway, Gorakhpur,

The General Manager, NE Railway,
Gorakhpur.

The Divisional Railway Manager,
NE Railway GOrakhpur/ﬁucknow.

The Senior Divisional Commercial Supdt.
NE Railway luck row.

3

Chief Personnel Officer, N E Railway,
Gorek hgur.

Station Manager, NE Railwayy Gerakhpurs

Suresh Chandra Gupta Sen ef Rymdhani,
Hammal, Statien Moster, Gerakhpurs

Amarnath son ef Phirangi,
Hammal, Station Master, Gorakhpur.

Manni Lal Senief Shri Chandrabalk,
Hammal, Statien Mester, Gerakhpur.

Dilip Kumer son of Dhanpat,
Hammal, Stétien Moster, CGorakhpur

Phool C-handra sen of Bhelu
Hammal, Maitran Vasrol, Gorakhpur.

Radhe{ Shyam son of Banshi.
Hammal, Meitean Vasrol, Gorakhpur,

Sant Llal son of Sheetal,
Hammal, Maitran Vasrel, Gorakhpur.
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BY Juﬁti’;“e SOR' Singkl’ “.'}o\..-

sri D. Pandey, learned caunsel for thé applizant
and Sri D.P. Singh brief holder of Sri K.P. Singh, learned

aounsel for the resppndents.

2 The applicants who have been working as 'HAMAL'
in Railway Station Gorakhpur are aggrieved by the order

dated 07.10.2003 (Ann'A 1) which reads as under:
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3. In addition ©f the prayer for quashing of the
aforestated order the applicants have also prayed for
issuance of direction to the respondents to consider
their case for regularisation/absorption on the post of

Hamal in Commercial department of the Rallways.

4. So far as the reliefiy 9f quashing of the order
dated 07.10.2003 is concerngdsuffice to say that
applicant's counsel himself stated at bar that all the
applicants have since been given work notwithstanding
anything to the contrary contained in the order da:ed
07.10.2003 and the only cause of action that survives
now is with regard to the applicant§ claim for
regularisacion/absorption. In this view of the matter
we are of the view that it is a fit case to dispose

of at the admisgsion scage itself with the direction
that in case the applicandtgrefervék che représentation
jointly or separately staking their claim for
regular133zion/absorption3 fﬁ:’:ompetent Authority
shall look into the grievances of the applicants and
take appropriate decision in respect of their claimf;t/
absorption in accordance with law after proper self
direction to the contentﬁzgf the applican;ﬁ;s putforth
in their representation/represencations within a

period of three months from the receipt of date of

copy of this order. The representation may be decided

by means of reasoned and speaking order.

5. Ageordingly, the OA i1s disposed of finally
ac the admission stage itself with direction that in
case the applicants preferwe#d representation/
representations staking their claim for aopsorption/

Y-
regularisatcion, the Competent Authority shall decided
the same by a reasoned and speaking order in accordance

with law after proper self direction within a period

of three months from the date of receipt of copy of
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of this order alongwith representations.

6. There shall be no order as td COsSts.
Membe rea Vice-Chairman.



